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KARNATAKA LEGISLATIVE ASSEMBLY
SIXTEENTH LEGISLATIVE ASSEMBLY
SECOND SESSION

THE HAMPI WORLD HERITAGE AREA MANAGEMENT AUTHORITY,
(AMENDMENT) BILL, 2023

(LA Bill No. 27 of 2023)

A Bill further to amend the Hampi World Heritage Area Management
Authority Act, 2002.

Whereas it is expedient further to amend the Hampi World Heritage Area
Management Authority Act, 2002 (Karnataka Act 18 of 2003) for the purposes

hereinafter appearing;

Be it enacted by the Karnataka State Legislature in the seventy fourth year of

the Republic of India as follows:-

1. Short title and commencement.- (1) This Act may be called the Hampi

World Heritage Area Management Authority (Amendment) Act, 2023.
(2) It shall come into force at once.

2. Amendment of section 3.- In the Hampi World Heritage Area
Management Authority Act, 2002 (Karnataka Act 18 of 2003), (hereinafter referred
to as the Principal Act), in section 3, in sub-section (3),-

(i) in clause (a), for the words “the Deputy Commissioner of Bellary

District”, the words “The Deputy Commissioner of Vijayanagara
District” shall be substituted;
(ii) for clause (c), the following shall be substituted, namely:-
“(c) The Commissioner, Department of Archaeology, Museums and
Heritage, Mysuru.”
(iij)  for clause (f), the following shall be substituted, namely:-
“(f) Superintendent of Police, Vijayanagara District”

(iv)  for clause (h), the following shall be substituted, namely:-

“(h) Superintending Archaeologist, Archaeological survey of India,
Hampi circle, Kamalapur”

(v) clause (i) shall be omitted,;
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(vi)  for clause (j), the following shall be substituted, namely:-
“G)The Chief Executive Officer, Zilla Panchayat, Vijayanagara
District”
(vii) for clause (1), the following shall be substituted, namely:-
“(1) The Deputy Conservator of Forest, Vijayanagara District”; and
(viii) for clause (p), the following shall be substituted, namely:-

“(p) The Environmental Officer, Vijayanagara District”.

3. Amendment of section 6.- In section 6 of the Principal Act, in sub-
section (3),-

(i) in clause (aa), for the words “The Minister in charge of Bellary District”,
the words “The Minister in charge of Vijayanagara District” shall be
substituted;

(ii) in clause (b), for the words “The Minister in charge of Kannada and
Culture”, the words “The Minister in charge Urban Development” shall
be substituted; and

(iii) in clause (f), for the words “The Secretary to Government, in charge of
Kannada and Culture Department”, the words “The Secretary to
Government, in charge of Urban Development Department” shall be
substituted.

4. Amendment of section 11.- In section 11 of the Principal Act, in sub-
section (1), in clauses (i), (i), (iii), (iv), (v), and (viii) for the words “Development Plan”

wherever they occur the words “Master Plan” shall be substituted.

5. Amendment of section 23.- In section 23 of the Principal Act, in sub-
section (1), for the words “Development Plan”, the words “Master Plan” shall be
substituted.

6. Amendment of section 36.- In section 36 of the Principal Act, sub-section
(3), shall be omitted.

7. Amendment of Schedule.- In the Schedule of the Principal Act,-

(i) for Part-B and Part-C the following shall be substituted, namely:-
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“Part-B
Buffer Zone
53.15 sq. km. of area extending upto 1 km beyond the limits of the Core Area

Zone on all sides.

Part-C
Peripheral Zone
141.51 sq.km.of area extending upto 1 km and beyond the limits of the Buffer

area Zone on all sides.”
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STATEMENT OF OBJECTS AND REASONS

A new district by name Vijayanagara District is being formed. Therefore
it is considered necessary further to amend the Hampi World Heritage Area

Management Authority Act, 2002 (Karnataka Act 18 of 2003).
(i) to facilitate smooth and efficient functioning of the Authority; and

(ii) to carry out the planned developments.

Hence, the Bill.
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FINANCIAL MEMORANDUM

There is no extra expenditure involved in the proposed Legislative measure.

B. S. SURESH
Minister for Urban Development

M.K. VISHALAKSHI
Secretary
Karnataka Legislative Assembly
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ANNEXURE

THE EXTRACT FROM THE HAMPI WORLD HERITAGE AREA MANAGEMENT
AUTHORITY ACT, 2002
(KARNATAKA ACT 18 OF 2003)

XX XX XX

3. Constitution and Incorporation of the Authority.- (1) As soon as may be
after the appointed day there shall be established for the purposes of this Act, an
Authority to be called the Hampi World Heritage Area Management Authority.

(2) The Authority shall be a body corporate by the name aforesaid having
perpetual succession and common seal with power subject to the provisions of this
Act, to acquire hold and dispose of property both movable and immovable and to
contract and shall by the said name sue or be sued.

(3) The Authority shall consist of the following members, namely:-

(a) the Deputy Commissioner, Bellary District - Chairperson

(b) The Deputy Commissioner Koppal District - Vice Chairperson

(c) The Director of Archaelogy and Museums.

(d) The Director of Town Planning, Bangalore.

(e) The Director of Tourism, Bangalore.

(f) Superintendent of Police, Bellary.

(g) Superintendent of Police, Koppal.

(h) The Superintending Archaeologist, Archaeological Survey of India,
Bangalore Circle, Bangalore.

(i) The Superintending Archaeologist, Archaeological Survey of India,
Dharwad Circle, Dharwad.

(j) The Chief Executive Officer, Zilla Panchayat, Bellary.

(k) The Chief Executive Officer, Zilla Panchayat, Koppal.

() The Deputy Conservator of Forests, Bellary.

(m) The Deputy Conservator of Forests, Koppal.

(n) The Commissioner, Hospet Urban Development Authority, Hospet.

(o) The Superintendent Engineer, Bellary Circle, Bellary.

(p) The Deputy Environment Officer, Bellary.

(q) The Executive Engineer, Irrigation Department, Munirabad.

(r) Head of the Department of Archaeology, Kannada University, Hampi.
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(s) The Executive Officer, Sri Virupakshewara Temple and other allied
temples, Hampi.

(t) The Commissioner of the Authority - Member Secretary.
XX XX XX

6. State Level Committee.- XX XX XX
(3) The State Level Committee may if it deems necessary invite any person
who is an expert in the field of Heritage, archaeology, Tourism or Environment.
XX XX XX

11. Functions of the Authority.- (1) Subject to the provisions of this Act and

the rules made thereunder the functions of the Authority shall be,-

(i) to carry out a survey of the Heritage Area and prepare reports on the surveys
so carried out;

(ii) to prepare development plan of the Heritage area;

(iii) to cause to be carried out such works as are contemplated in the
development plan;

(iv) to formulate as many schemes as are necessary for implementing the
development plan of the Heritage Area;

(v) to secure and co-ordinate execution of the development plan, town planning
schemes and the development of the Heritage Area in accordance with the
said plan and schemes;

(vi) to raise finance for any project or scheme for the development of the Heritage
Area and to extend assistance to the local authorities in the Region for the
execution of such project or scheme;

(vii to do such other acts and things as may be entrusted by the State
Government or as may be necessary for or incidental or conducive to, any
matters which are necessary for furtherance of the objects for which the
Authority is constituted;

(viii) to entrust to any local authority or other agency the work of execution of
any development plan or town planning scheme or development of the
Heritage area;

XX XX XX

23. Directions by the Authority.- (1) The Authority may, in order to carry
out the development plans and schemes formulated under section 11 or any town
planning scheme issue directions to any local Authority, Urban development
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Authority concerned, Karnataka Urban Water Supply and Sewerage Board,
Karnataka Power Transmission Corporation and such other bodies as are
connected with developmental activities in the Heritage Area.

XX XX XX
36. Amendment of Karnataka Town and Country Planning act, 1961.-
XX XX XX

(3) in section 12, in sub-section (1) the following proviso shall be inserted,
namely:- “Provided that notwithstanding anything contained in this Act in the case
of the local planning area comprising the heritage area the outline development
plan shall also contain the particulars specified in clauses (a) to (g) of sub-section
(1) of section 21 and the plan so prepared shall for the purpose of this Act be
deemed to be the comprehensive development plan in respect of the heritage area
and sections 19 to 23 shall not apply for preparation of such deemed
comprehensive development plan.”

XX XX XX

SCHEDULE
(see section 2 (q)
Part-A
Core Area Zone
Area of 41.80 sq.km. notified by the State Government as protected area under
notification No.ITY 137 KMV 84, dated 22.10.1988.

Part-B
Buffer Zone
53.0 sq. km. of area extending upto 1 km. beyond the limits of the Core Area Zone
on all sides.

Part-C
Peripheral Zone
31.0 sq.km. of area extending upto 1 km. beyond the limits of the Buffer Zone on all
sides.

XX XX XX

Govt. Press, Suvarna Vidhana Soudha, Belgavi, 08™ Dec, 2023, P7, W.D. , Copies 500



